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LaTeST AMENDMENTS
ON

- Fruit Pronucts ORDER
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MINISTRY OF FOOD PROCESSING INDUSTRIEY
NOTIFICATION
New Delhi, the 14th September, 2001

*8.0. 892(E). — In excreise of the powers conferred by Scction 3 of
the Essential Commodities Act, 1955 (10 of 1955), the Central Govemnment
hereby constitutes the Central Fruit Products Advisory Committec under
Clause 3 of the Fruit Products Order, 1935, comprising of foliowing
members —

1. Joint Scorclary, Incharge (F&VP), DFPL Chairperson

2. Shri Bharat, Arora, Member
M/s. Harnarain Gokul Chand,
B3/1, Lawrence Road Industrial Arca,
New Delhi-110033

3. Shri Ashok Arora, Member
M/s Select Flavour India Ltd.,
Khasra Mo, 289, Village Chhttarpur,
Mew Delhi-110 030

4. Shri N.F. Bhargava, Member
M/s. Midland Fruit & Vegetables Products (I) Lid.
Jamboo House, New Delhi-110 020

3. Dr. G.K. Snivastava, Member
General Manager
M/s. Hindustan Lever Lid.,
434, Guru Teg Behadur Nagar
Jallundur

*Published in the Garette of Indiz {Extraordinery) Pert Il section 3 sub-saction fii} vid
£.0. No. BOXE) dated 14th Seplember, 2001
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Shri Vinod Thakkar, Prop.

Ms. Elmac, Calcutia

Dr. J.D. Agarwal,

Technical Consultant,

M/s. Kohinoor Intemational,

Apgro Foods,

(A Division of Fungicides India Ltd.)
SIDCO Industrial Complex Rangreth
SriMNagar, T & K

Shr M.5. Pankh,

LQ.F. Foods Ltd.

78, 11th Cross, Ist Stuge,

Indira Mager

Bangalore-3560 038

Director,

FRAC, New Delhi

Shn Pradecp Chordia,

/s, Chordia Food Produets L.
Puine

Director,

Central Food Technology Research
Institute, Mysore

Execulive Director,

Mational Horticulture Board
Gurgaon

Technical Adviser
Food & Nutrition Board,
Mew Delhi

Shri B.P. Mann,

Govind Farm, DLF, Chhatarpur,
New Dethi, Tel: 6801047

Mr. 8. Majumdar, MD

Ken Apratech Pyt Ltd,

3336, 6th Cross, 13 Main HAL
lind Stnge, Indira Nagar
Bangnlore-560 008

Tel: 91805286801,

Fax: 9180526709

Member

Member

Member

Member

Member

Member

Member

Member

T e e T



16,

P

18

18,

20.

21,

FRUIT PRODUCTS ORDER

Assistant Director General (PFA), Member
M/o of Health & Family Welfare
Nirman Bhawan, New Delhi

Representative of M's, Hindustun Member
Coca Cola, Beverages P, 1,

Representative of M/s. Papsico India Member
Haldings P Lid.

Director, Member
Food Division,
Burean of Indian Star dards,
New Delhi
Representative of Common Cause Member
A-31, West End,
MNew Delhi - 110 021
Director (F & VFP) Member
DFPI
VIBHA PURIDAS, Ji Secy

MNote: The Principal Order was published in the Gazette of India vide No
SRO. 1052, dated 3rd May, 1955 and subscquently emended vide:-
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S.R.0. 2080 datad 14th Soptember, 1855,
5.A.0. 1259 dated 15th May, 1358

§.A.0. 2120 dated 22nd September, 1956
S.R.0. 1474 dated 30th Apri, 1357

5.0. 2653, dated 17th December, 1358
5.0, 2942, dated Gth Dacember, 1981,

. 5.0, 1011, dated 315t Marck 1962,

5.0. 166, dated Sth Jaruary, 1963

S.0. 702, dated 18th March, 1863

5.0. 582, dated 5th February, 1965.
5.R.0. 1880, éated Bth May, 1868

5.0. 3427 dated 11th September, 1958.
5.0, 55493, dated 30th December, 1971
5.0. 621, dated 22nd Januery, 1872,
5.0, 3537, dated 28th Dctobar 1372,
5.0, BDO(EY, dated 315t DecamBar, 1573,
5.0, 3044, dated 20th October, 1574,
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19. S.0.741(E), dated 27th December, 1960.
19, 5.0. 78[E), dated 28th Jamuary, 1880,

20. 5.0, 1530, dated 30th May, 1887.

71. 5.0, 1138(E), dated 20th December, 2000.
72 5.0.4(€), dated 3Ird Jasuary, 2001.

EES T

FOOD PORDUCTS (AMENDMENT) ORDER, 2000
MINISTRY OF AGRICULTURE
{(Department of Food Processing Industries)
ORDER
New Delli, the 200h December, 2000
*5.0. 1136 (E).— In exercise of the powers conferred by Section 3
of the Essential Commoditics Act, 1955 (10 of 1933), the Central

Gavernment herchy makes the following order further o amend the Fruit
Products Order, 1955 namely:-

t. (1) Thisonder may be called the Fruit Produets {Amendment)
Order, 2000.

(2) It shall come into force after 90 days from the daie of
its publication in the Olficial Gazelte.

7 Inthe Fruit Products Order; 1933, in clause 11, for sub-clase
{3} the following shail be substituted, namely;—

*(3) Sweetencd serated walers containing no frui juice or
fruit pulp of containing less than 10 per cent of fruil juice or fruil .
pulp shall heve a elear and conspicuous marking on the body of
the conluiier 1o the effect "contains no fruit’. In-case artificial
flavour has also heen used, the words “Anifically flavourcd”
shall be declared on the label. The publicity and advertisement
made for sweetened aeraied waters through any media shall also
conspicustsly explain displny and the fact that these products do
nol contain any frait”,
[E. Mo. 113/ F & V7]
VIBHA PURI DAS, Jr Secy.

*Published in the Gazetle of India (extraprdinary) Part Il section 3 sub-section [} vide
5.0. No. 1136(E} dated 20th Decembar, 2000




8b FRUIT PRODUCTS ORDER

MINISTRY OF AGRICULTURE
(DEPARTMENT OF FOOD PROCESSING INDUSTRIES)
AMENDMENT
New Delhi, the 29th March, 2001

*5.0. 292(E).— Amendment w 5.0, 1136 (E) published in the
Extraordinary Gazetie of India Part II, Section 3 (ii)

The order contained in the sbove mentioned 8.0, 1s modified in respect
of returneble glass bottles 1o the extent that where your of manufacture is
embossed on the body of the bottle, the said notification will come mlo
effect from the dute mentioned in the schedule. For bottles in which year is
ot embossed, the dete mentioned at S1. No.1 of the schedule as under will

apply.

SCHEDULE
2LNo, Year cmbossed Date of effect
the bottls
l. 2000 & beyond 1.4.2006
& 1999 1.4.2005
i 1998 1.4.2004
4. 1997 1.4.2003
5. 1996 1.4.2002
6. 1995 & before 1.4.2001

[F.Ne. 13/F&VP]
VIBHA PURI DAS, Jt. Secy.

Explanatory Note

Representations have beca received by the Government that in the
event the Notification dated 215t December 2000 is impicmented
immediately, then a large number of existing bottles will have 1o be
destroved causing undue hardship to the manufacturers: of Swestened

*Published in the Gazetie of india (extraordinary) Part |l saction 3 sab-section (i vids
5.0. No. 232(E} dated 28th March, 2001.
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Aepted Waters, With a view to give reasonable time limit to Sweetened
Acrated Water manufacturers to comply with the Notification and also to
phase out the existing bottles, the time limit as mentioned in the schedule
is being enforced.

Printing of de¢larations on returnable glass bottles is done at the time
of manufacture of the bottes. It is intended that all returnable glass bottles
hence forth manufactured should carry the declaration as stipulated in the
Motification. .

The replacement of bottles as per schedule is being enforced so that,
all the existing returnable glass bottles now being used would have
completed their expected usefll life and would be replaced by new boitles
carrying the required declaration “Contains No Fruit”,

wianufzaciurers of Sweetened Aerated Waters will have 1o file annual
relurn regarding replacement of the bottles complying with the Notification.

MINISTRY OF AGRICULTURE
(DEPARTMENT OF FOOD PROCESSING INDUSTRIES)
CORRIGENDUM
New Delhl, the 3rd January, 2001

5.0, 4(E).- Comigendum 1o 5.0. 1136(E) published in the
Extraordinary Gazete of India Parl 1l Section 3(il) dated 20-12-2000.

O page 2 in the English version Para 2 in 6th line from bottom in
place of *Contains on fruit’ it should be read as *Contains no fruit’.

|F. No. 1/3F&VP]
VIBHA PURI DAS, Ji Secy.

*Published in the Gazette of India (axtraordinary) Part |l saction 3 sub-section [) vide
0. No. 4E) dated 3rd January, 2001,
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FRUIT PRODUCTS (AMENDMENT) ORDER, 1997

MINISTRY OF FOOD PROCESSING INDUSTRIES
ORDER
New Delhi, the 30th May, 1997

*8.0. 1530, :—lIn exercise of the powers conferred by s2ction 3 of
the Essential Commodities Act, 1955 (10 of 1955), the Central Government
hereby makes the following order further to amend the Fruit Produocls
Crrder, 1955, pamalyi—

l. (1) This Order may be called the Fruit Products (Amendment)
Order, 1997.

{2) I shall come into force on the date of its publication in the
Official Gazette.

2. In the Frunt Products Order, 1955 (hercinafier referred to as the said
arder) for the word “synthetic™; whenever it occurs, the word “non-fr™
shall respectively be substituted.

3. In clanse 2 of the said Order, in sub-clause (d), for item number
(xv), the following item shall be substimted, namely:—

{xv) “All enspecified fruil and vegetable products which are
considered microbaologcally sale and contains only permilied
additives within permissible limits.”

4. In clause 3 of the sald Order, in sub-clause (1), after the existing
entries relating (o item (i) (2), (he [ollowing shall be inserted, namely:—
(5} One representative of the Consumer Organisations™.

3. In clause 4 of the szaid Order, after sub-clause (3), the [ollowing
sub-clause shall be inserted, namely:—

“(3A) A manufacturcr may apply for renewal of the licence for a

period of three, five or ten years, as the case may be, after paying
the iump sum fee for the period s0.applied.™

6, In clause 8 of the said Order, in sub-clause (1), for item (a), the
following item shall be substituicd, namely:—

*Pobiished in the Gazette of India {extraordinary) Part §l saction 3 sub-spetion (i) vide
S.0. No. 1530(E} dated 30th May, 1997
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“(a) Every contsiner in which any fruit product is packed chall
bear a label containing the detalls as specified in jlem 2, PART
A2 of the Second Schedule.”

7. In clause 11 of the said Order, in sub-claves (3) for the words
“contains no fruit juice or fruit pulp™, the words “tonlains no fuil™ shall
besubstituted.

§. In the Secomd Schedule to the sald Order,
(i} in PART I, in colomn -3 relating to general charactaristics, at
the end, the following shall be added, namely;—

“Any syrupa/sharbats containing o minimum of 10 per coent of
dry fruits shall also qualify to be called as fruit syrups.™

(i} After PART XVII relating to specifications for Oil Pickles, the
following PAR shall be added, namaly—

SPART XVII-A
Specifications for pickles

Pickle means the preparation made from sound, clean, raw or
sufficiently matured {ruit or vepetable or a combination of both, free from
insect damage or funpgus attack, preserved in o sall, acid, sugar or any
combination of the three. Pickle may contain onion, garlie, sugar, jaggery,
edible oils, spices, spice extract or oil of wrmerie, peper, chillies, fenugreek.
mustard sccds or powder, vegelable mgredients; asafoctida, Bengal gram,
lime juice, lemon juice. green chillies, vinegar or acetic acid, citric acid,
dry fruit including resins and fruit nuts, The pickles shall be free from
atkled copper, mincral acid, alum and shall show no sign of termentation.
The product shall be free from sediments. The pickles shall be of pleasant
taste and flavour™.

(it} in PART XX, ulter stem () and the enlnics reluting herelo, the
following item shall be inseried, namely:—

(&) The frujts and vepstahle products can be packed in all aseptic
and flexible peckaging material having food grade quality
conforming to the specifications lnid down by Burean of Indian
Standards (BIS)."

{iv) in PART XXIV, after itcm (b} and the entrics relating thereto,
the [ollowing items shall be added, namely:—
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“{¢) Aspartame subject to & maximum of 700 ppm and Aceflume
K subject to a maximum of 300 ppm may be added in froat
products as artificial sweeteners.

(d) Food scids namely malic acid, citric acid, tartaric acid and
lactic acid may be added in fuit products as acidulants as psr
good manufacturing practice.™

M.E.J. NAIR, Under Secresary.

Note :—The Principal Order was published in the Gazetie of India
vide number S.R.0. 1052, dated Ird May, 1955.

——
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Ger Everyraing
ON

Foon Rputrerarion Cases

FOR
Rs.23,000/-

“FAC"— s monthly reporter, regorting judgments decided by the Sepramo

Court of India 2nd various High Courts under the Prevention of Food Adultsration

Act, 1954 and Rules, 1955, Insecticides Act, 1968, Standards of Woights &
Measures, Frult Prodocts Order, MMPO and sllied laws concerning Food and
Hoted Industry.

It also contains mn exclusive section "News & Notifications™ containing
gazette notifications regarding day-1o-day changes in the above lows |ssued by
the Central and State Governments. Articles from experts in the fisld, News,
Circulars, reports on events etc are also covered, I

< Full set of FAC 1972 to 2003 covering case law &I gazette
notifications (60 bound vols. + 2003 parts)  Rs. 22,950.00
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+ Digest of FAC 1990-1998 Rs. 390.00
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Postage Free  Rs. 23,000.00

Plasse send Rs. 23.000/- by drafticheque in the nams of "International Law “
Book Company, Dethi” so that we send you the shova books immediately, postage
frea.
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THE FRUIT PRODUCTS ORDER, 1955'
*SRO. 1052, dated the 3nd May, 1955 —In exercis of the powers conferred

by section 3 of the Essential Commodities Act, 1955 (10 of 1955}, the Centrai
Government herchy makes the following order, ramely -—

1.

(1} This Order may be called Euthﬁndl_u!EHdu, 1955,
2 It curcads i the whale of [alis '* # @

2 In this Order, unlcss the context otherwise reqoincs,—

() “ihe Act” mesns the Essential Commoditics Acy, 1955 (10 of 1955) ,

(B “Commities™ means the Central Frull Producis Advisory Commince
consdiled by the * [Central Governmont] under clause 3;

(¢} “Form™ means o Form sct forth in the First Schedule;
Tlee) “frudt nectar” means @ beverage proparcd o pulp or juice extricied

from Falty ripc and sound Frats;]

(@)  “lruit product™ means any of the fliowing articles, mmely —

(i} mymthetc beverapes, fyrups and sharhats;

{u) vinegar, whcther brewod or synibetic:

(i) piciics;

(V) dchydrased fruits and vegetables;

{v) spmshes, crushes, cordials, barley water,bamcled juice and ready-io-
serve beverapges, * [fuil nectars] -or any otber beverages containing
fruit jusce o fruit pulp;

{vi) jams, jcilies and marmalades;

ivill tomato products, keichop and savces:

(viil) preserves, candicd and orystallized fruits and peels;

{ix) chuineys;

(%} canncd and bottled fruits, jmces ad pulps:

{xi} canncd and bottled vegetabiles:

{xif} oo frons and vegetables,

¢ [(xiii) swestened acraled waters and or without fimit jice or fruit pulp];
Vitevy Eruat cereal flakes;

T[(xv) any other nnspecified items relating to fnats or vegotables;

1j(dd) “isbel” meane a display of wrincn, prinded, perforated. siencilied, embosied

of stamped maner on the container of snv frod- peocdac; |

L

I L e e

Extended 10, and came into force in, the Unioa territory of Goa, Daman and Dia
wide 50, 702, dated 18-3-1963,

Publishod in the Gazetie of India, 1955, Pr I1, Sec 1l p. 835,

Omitted by 5.0. 3427, daied 1191968,

Subs. by RO, 1259, dated 19-5-1956.

Ins. by 5.0. 5591, dated 30-]12-1971.

Subs. by 5.0 T4L(E), duted 27-12-1974.

Henumbered, (B
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(g) “licenss”™ means & momufsctuer (0 whom a licence 5 granted
under this Order,

(0 “licence number" means the number of 4 licence granted toa
minfisclwrer under s Order,

| [{g) “Licensing Officer” means * [the Direcior (Fruil and Vegetables Preserva-
iosid. Food and Matrition Board, Department of Food, Ministry of Agricul-
turc), Government of India =nd includes any other olficer empowered in this
Teehuatf b him with ihe approval of the Central Government:]

(1] “Manufactursr™ means § persen engaged in the business of manufactusing
frult products for sale and lncludes any person who obtains fruil procucts
from anather person and * [packs or Iabels them for sale(]

(i) "Schedule” means a Schodule anncxed to this Order,

*[Gj) “Sharbat”" means any non-alcohiolic swostened beverage or syrup containing not
bess than 10 per cent fruit jaice or Navourcd with non-froit flavours guch as rose,
khus, kowra, et ]

Ik “Synibetic beverage™ means ¢ [amy sweetzned ron-aloobiolic or non-aceited bov-

© erapg] conthining oo fruit julce or Baving juice content less than 10 per cent,
with or willsoat srtificisl favoar and cobour

(1) *Svothelic syrup” mesms any non-alcobolic Syrup comelmng loss than 25 pes
mﬂﬂmuuuﬂhm;mtﬂuwmuﬂmlmmbﬂn;ﬁﬁmmﬂ

T [(m)]"Term™ mecus a calender year of part thereof ending on the st day of
December of that year].

3. (1) As soon s may be after the commencement of this order and therzafier &
the foierval ﬁmmmmwﬁmﬂmmﬂﬂ.bymﬂrpﬂlﬂudhﬁ:
mmmmammummmmmmmm
mmﬂm‘[ﬂmhﬁﬂlmﬁmmmmﬂmﬂmﬂumm
nmrmmHmeMMMEanlﬂnm“nhEmﬂu
Director, Food and Nutrition Board, Department of Food] who shall be the Vice Chai-
man of the Comumittoc ] and the following members. namciy—

Memlers

Wis.  One representative of the synthetic syrup, vinegar, morabba, chutney anl
pid!cuumﬁm:mhmmﬂbﬂhlmﬂmnm

b mmmﬁmmmmmmmm
e1s, 1 be nominsted by the Licensing Officer;

Subs, by 5.0. 1590, dated 9-5-1968.
Subs, by 5.0, 621, dated 21-1-1972
Subs by 5.0. 2942, dated 6-12-1961.
Subs, by S.0. 5393, dated 30-12-1971.
Sihs, by 5,00 3517, dated 28-10-1972.
Subs. by S5.0. T41 (E). dated 27-12-1974
Subs by SRO. 2120, dated 22-9-1936.
Benpmbered by 5.0, 3537, dated 28-10-1972
Subs. by 5.0, 1890, daled 5-5-1963
Subs by 5.0. 621, dnted 21-0-1972
Subs, by 5.0 2042 dated 6-12-1961

=5 00 3 e e e
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g Two mpicscataoves of the manufsciorers of canned fruits, canmed vep-
elables, jams, jellics, marmalades and toman prodocts, 1o be nominated by
the Licensing Oficer,

'fec.  Ome representative of the small scale  mamsfacturers ol Murabba,
Chutney and pickics 1o be nominated by the Licensing (Oificer,

gcc,  One represcntative of the emall stale manufacturess of canped i,
canned vegetables, jams, jeilics and marmalades, io be pominated by
the Liconcing Officer; |

d Two persons posscssing, in the opmion of the Lizsnsing Officer
suitsble technical qualificsiions with regard o the manofaciure of
it prodiscte, 10 be nominsted by the Licensing Oficer,

e One representalive of the exparters of fruit and vepeiable products,

1o be nominated by the Licensing Oficer
f The Direcior, Ceniral Food Tecnolagical Ressarch Institute or lus

BOmInGS,
£ The Agricultural Commissioncr to the Governinsenst of Tndia or his
nominge,
h. The Techgical Adviscr 1o the Ministry of Food 2nd Agriceiturc or
his noamdnes;
i Two represenialives of fruit and vegetable growers in India 1o be
mominsted by the Licsrsing Olficer];
*ii. onc ive of the Ministry of Heslth and Family Planning
(Department of Healih),

Sfiii. two represcntstives of (he manufacmrers of sweslened aerated wa-
sers with o without fruit juice or fruit pulp,

iv. ong reprossmstive ol Lhe Indian Stardards Institution; |
Member Secretary

* [f) ithe Direcior (Froit and Vegelable Proscrvation) in the Departoent of
Food.|
{2} A member of the Commitiee shall hold office for the period for
which the commiitice has beon conslite|exd |
Provided that a member may resign hie oflice by nobice in wriling given 1o the
Licensing Offcer
i3y I & vacancy ocsurs by death, resignation, efflux of time of otherwise in the
office of any nominated member of the Comumilice, the Vacancy 5o cansed shall be filled
by nomination under sub-clans: (1), and any person appeinted to fill a casual vacancy
shall hiold office =0 long oalv 38 the member in whose place he be 8 nombraed, would
have held oifice.]

Ins. by 5.0, 166, duted 9-1-1963.

Ins. by 5.0, 5593, dated 30-12-1971
Tns by 5.0, T (E), dated 27:12-19T4.
Subs. by 5.0 621, dated 22-1-1972
Subs. by 5.0 2942, dawed 6-12-1961-

I.n..h-l..rlu:—
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(4} Mmumuﬂumeuﬂnllhmwpﬁjuulhﬁmm&mmm
mmmﬁlhﬂandhmgm'miniumm.

(5) mﬂmﬂﬂmmsﬂﬂmﬂsp‘ﬂxﬁﬂphﬂﬁhmnﬂﬁﬂlﬂnhﬁthm
m:mmmmrmwﬁ:hwwmﬂm:cminmmnqmllgdhiMMMH
wu:pmmmeﬁﬁn;ﬂummumshﬂhhmamdumngm.

i(6) The function of the Committee shall be 1o advise the Deparment of Food in the
ﬁmummﬂ!udﬁmmmﬂﬂpmuﬂngmﬁﬂhwﬂhﬂm.]

{7y The Ceniral Government reay, at any time, if it so deems cxpedient in the public
mzrm.hymﬂm,dtmhtmmnimmimmﬂmmmﬂﬁm
Wﬂﬂlpm""mmﬁmmmﬂmﬂwﬂ ceass 10 be members
thereof with cfiect from the dale of the order :

wmwmcmwmmmmmmmﬂm-
m:ssmnaspnﬂ'hhiumﬂnmrpmiﬂmmdnmm.

o R (1} Hg:mnﬂnilmmﬁuhﬁmdamuﬂuwzmuﬂu
H-Iliinmdm:tml:hltu:il:msﬂm:ﬂ'ﬂﬂwﬂmgmnndmh]mu:dﬂlhhﬂrdﬂ
inFum‘ﬂ"{mﬂlhuﬂmﬂumﬁuﬂnlmmmimﬂm
on labels of noa-fruit products]

12 Awlmﬂ.mﬂmmmﬁdhmmfmﬁﬁﬁnﬂumh
gpecified (herein

(3) An application rurmmﬂul'llincm:ﬂnﬂh:mhnﬂundmﬂmumnirg
ﬂfﬁmuﬁnummmhmmmmarmmmdﬂxﬂmwumnm

(4 Itm:ppunﬂjnnfmu:umalnflm:ismﬁd:mnmmmcmnmm
of the period of validity of the licence, the licece shall continue 10 be in force untl
orders arc passed on the application. |

5 10 Emr,appli:amnrumg:mn{uumundudmmlﬂullhmm
duplicaie 1o ihe Licensing OMices in Forin "A° and shall be sccompanicd by o feo of
such amount as i appropriate 1o each of the class of licence for which such applicalion
is made under the provision of sub-clase (Z).
2y mmmﬁsm:wmﬂhﬂiﬂzmmmmwm
thereof nnder sub-clauss (1), namely -—

(-1} Homesale - = = - = = - R 100
it} Cottagescale - - - - = = = 230

(] (i) Small scalc-category (A}~ = = - 400
{in} Small scale<categosy (B)- - - - 60
{dh Largoscale = = = =-=—= = |, 500

{e} Relabeller = = = - = - - 500]

Subs. by $.0. 1890, dated Y-5-19068.

Omiced by 5,0, 7947 dated 6-12-1961

Renumebered by 5.0. 2942, dated 6-12-1961

Ins by 5.0, 952, dated 5-2- 1963,

Tre by 5.0 2942, dated 6-12-1961,

Subs by 5.0 %00 (E), datcd 1=} 2-1973 qwef 1-1-1%74).
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I[2AY A masofacturer using different premuises for the manufaciure of freit and

vegeiabla products shall ke out 3 separate licence m respect of each of such premises,
A common licence numiber prefixed with the abbreviation of the name of the plece af
location of ihe bead office of the business nnd suffixed with o serisl number shall be
issued to him o respect of every soch premizes and this shall be cxhibited on the lsbel
affiend to the container of such produciz )]

(3) Any fee paid by any applicant for a Gicence under this clyse ghall not bo
refmmdable |

1 [Provided that where the licence is refused under subsclause (4) or where the
licence fee paid is in excess of the amount paysbic for the licence granted, the licence
fest or 82 the case may be, the excess amounl paid shall be refunded to the applicant.

6. (1) The licensing afficer may, ufler giving the manufacturer an opposunity (o
shew cause and after giving him three months” notice, cancel any licence granted 1o him
wnder this Order of any breach of the torms of the Hcenes of for any contrvention of the
provisions of this Order or for any Gilure 1o comply with any order, directiod or

(2} The mennfecturer muy appeal 1o the Central Govermmend against any order
passed by the licensing officer under sub-clause (1) cancelling the wemce within a
period of thiny days afler the recefpd of the order by such manufacture ind (he decision
of the Central Government shall be finsl.

7. Every manufacturer shall manafictuce fruil products in conformaty with the
sanitary requircments and the appropriate standand of quality and composition specilisd
in the Second Schedule to this Order. * [Every other fruit and vegetshle prodisct nol 50
spocified shall be manufactured in secordunce with the standard of qualisy and composi-
tion laid down in this behsll by the Licensing Officer.|

8. (1) Every manufacturer shall, in regard to the packing, marking und labelling
of containers of fruit products, comply with the following requirements, that is fo mry—
{8) every confaingr in which any fruit product is packed shall bear such
label a5 may, from time to time, be approved by the licensing officer
and different labels may be approved for different fruil products and
a mamnfacturer in packing such container shall use 5 labed which s
for the time being approved by the licessing offiter,
{b) when a bolthe is used in packing sny fru: products, |t shall be so
sealed that B cannct be opened without destroying the licenve num-
ber ‘and the special idenfification mark of the manilachoos o be
displayed on the wop or nock of the bottie. The licence number of the
manufacturcr shall also be exhibited prominently on the side 1abel
on such batlk;
{c) when a tin, burrel or olber comainer is used in packing any fruil
produce, the licence number of the mamufsciurcr shall either b

Ts. by 5.0 2982, dated 5-12-1961,
Subs by 5.0 582, dated 5-2-1965

Ine. by 5.0. 5593, dated 30-12-1971.
Ins by SO, 2120, daled 22-0-1956.

el b s
b bt g e




14 THE FRUIT PRODUCTS ORDER, 1955

exhibiied prominemly on the side label of such tin or Be gmbssed
promincntly Lercon,

{d}) cach container in which sny frabl product ks packed shall spocify a
code mimber indicating the Jot or the date of manufuciure of such
fruit product | [The code number shall be logible and shall be given
in English or Hindi pomersls or alphabets or in both. Before the
jstus of 3 lieence each code mumber B0 be wied by o manufaciurer
shall be registered with the Licensing Officer and no change thall be
made therein except with the previous sanction of the Licensing
Oificet;]

2|} the iabcls should not contain any staicmeat, claim, design or device
which is false or misleading in amy parcular concerning the fruit
pmdwumﬂﬂmdlnmmmm;mtqumr ar the
nuiriiive value ot in relation 1o the place of origin of the snid fruil
produsts:]

"D the fruil products packed by a manufactarcr shall be cithcr those
manufaciured by him or those obesined froin another licensed manu-
faciomer: |

7). Witlaat prejudice w the gencrality of the provision comtained in suo-ciause (1),
the Licensing Officer may, by order published in (he officlal Gazcues, specily the
requirements in regard fo (be patking. marking und Inbolling of containers of Trait
producte of any specificd npe or description, whether such [rait products ane manufac-
pured in India or nol and every md‘mmrnrmmrmthmbﬁnguingnn
his behalf shall be bound o coniply with the provision of such crder.

9. * [Every manufaciurcr shall sabmit by the 31= of January of each year 1o the
Licensing Officer 3 return in deplicaiz in Form 'C* i respect of each clnss of fruil
producis manufaciured, sold and exparted by him during (e previous term. |
*[A.  Every manufscturer, who is 50t piying any excise duly, shall maintain up-o-
dite pecounts [n Form *D° und Form 'E* in respect of reccipl of difforcnt raw materials,
their consumeption iy the mantfscture of fruit and vegersble prodects snd disposal of
the processed foods. |

19, Mo person shall ssll, or expose for sale; or despaich of deliver 10 any gcnt of
broker for the purposs of sale, any fruit products which do not confori 1o ez standarnds
of quality ard composition specifiad in the Socond Schedule oF which are not packed,
marked and labelled bn the manner uid - down in Uk onder

* |Provided that the provisions of clause 8 with regard 1o packing. marking and
labelling shill nat apply 1o produsts imponoed from cutside the country. |

1. (1} Any beverage which docs oot contain at feass © [twenty=live] pur cvrmtim of

Ins by 5.0. 5593, dared 30-12-1371

Ins by S.R.0. 2020, duted 22-9-1956.

Ins by 5.0, 2942, dated G-12-1961

Sube by 5.0 2947, dotal 6-12-19G1

kg, by S0, SHG(E), dated 31-12-1973 {wel 1-1-1930)
Subs by.5.0. 2942, daned 6-12-1961

Subs by SO, 1474, dated 201937

Lkl Pk =
. B

- AN




THE FRUIT PRODUCTS ORDER. 1955 15

fruit juice in its composition shall not be deseribed 25 & fruil synap, frii jeice, squishes
or cordisl of crith and shall be described as a synthctie synap.

"[(2)  Synthetic vincgars, beverages, syrups, sharbars and other produsts associ-
ated with fruits and vegetsbles shall be clearly and conspicucusly marked on the label s
'SYNTHETIC', * [The word *SYNTHETIC" whercover uscd, shall be as bold and in the
same size and colour of the lemers as are wed [or the name of the product and shall
immedistcly precede such name.]] Mo contsiner containing any such product shall have
lﬂ}ll&ngpﬂmnﬂnﬂﬁnﬂndmunﬁ:hmykadLEmmmrimMDmHgﬂmilua
fruit product Neither shall the word “Frait® be usod in describing such a priddict nok
aluall it be s0ld undcr the cover of a label, which carries U picture of any fruit ' ***

(%) Swoctened acrated walers containing no fruil juice or fruit pulp or contain-
Englmmnmpun:mﬁfmhjubmwﬁuttmipshﬂlm:dmrmﬂmsﬁw
marking on their abel to the effect “Contalns no fnul juice or fruit polp”™. In Gase
anificial Aavour has also beon used, the words "Amificisily (avoored™ shall also be
lﬂﬂmwuwmﬂmmuu&lhrw:ﬁmﬂnmﬁwmumhm
modia shall also conspicuomsly explain and display the fact that these products do not
contuin any fruit juics or frul palp.]

12 Evmymmﬁmwmmmwﬁmﬁmurmﬂniswmpmmﬂ
amy provision of this Order #hall be bound 1o comply with ssch direction or order and
umfmlmmmemncfutmmﬂmnrmmﬂyulma:hdlmﬂmmmm
be decmed 10 be & contravention of the prevision af this Order

13. mumgmwﬂwmmmmwmmmmmwﬁn
view io securing 4 compliance with this Order—

(1) require any person 1o give any information in his possession with respect to

the munufacture and disposal of any fruit products manufactured by him;

(b} cnter upon and inspect the premises of any licencen or manufaciurer at any

{ime ? *** with & view to satisfring himself that the requircmecais of this

ordér are being complied with, and—

(i) on giving a proper receipt, scirc or detain any frut products manu-
factured. marked, packsd cr labelicd otherwise than in scoordancs
with the provisions of this Order or suspected to be manufactared,
marked, packed or labelled w contravention of the provisions of this
Ordicr,

fii) soinc or dewain, on giving 8 preper ICCip, Tw malerials, docu-
mens, account bouks or cther mlovant evidenos commecied with
manafacture of frait products in respect of which be has reason io
teliove that a contravention of the Crder has taken plsce,

(i) disposs of all fruit products of raw materials, so seived or ditained
in such miannes s he dasms G,

(€} **** nspoct any books or ather documents of a licenses relating 1o Uk

manufsciure and disposal of [ruit prosfocts,

Owmittod by 5.0. 741 (E), doted 27-12-1974

Lag. by 5.0. 741 (E). dated 27-12-1974.

Omitted by $.0. 1942, dated 6-12-1961

Onmitied By 5.0, 800 (B}, dated 31-12-1973 (wed 1-1-1974)
Subs, by 5:0. 2542, daced 6-12-1561

Subs. by 5.0, 5893, duetd 30-12-1971.

. W L
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{6 mnnmmnmphsdrmhpmmim“mpmm;ﬂhm

m,mmmmmﬂmqmmﬂam,mmmmm
of salc, and have sucl sampies snalysed ul @ labormtory sclected for
L?tpurpcﬁ:h}'lhﬂi.immingﬂmm:

&) nmm_fmmm:lhm:mnmmum.rmdmugu,mﬁﬁm:ﬁm
lw&p,ﬂmpmﬂwﬁmpmdmwwnhnﬁ:l.dﬂwwm
Iumﬁmmﬁinﬂummnﬁmﬂmmhpmmmm
ﬂnﬂnmmmm.hnmﬂdaﬁd:mhﬂmumhﬂnﬂ
(st & contravention of (e Order has taken place;

{f) hfanmﬁﬁinnﬁﬁn;pmhﬁmm:ﬂhwmuﬂumﬂwnﬂlpmﬂm
mmﬁnmﬂmﬂmmmmrlmmmd thiz Order
has (zken place, ' [at the deabors us well as ot the manufacirers end]

14: ﬁnmmnrﬂmmﬁmmhmmmﬂhnwhhhhthhpllymm
ﬁuﬂlhmrdwmhmrhcmﬂmummﬂndnfummplmﬁmnﬂﬁiﬂrﬁﬁ.w
mmnldmm.:mﬂmwﬂmmhnkmulwmmﬂuﬁma view o evading
lh:p_Emisinm-nfthisEhﬂ-ef.

(s mmmrumﬂm:dmufmmmafmmmm
insiituted without he previous ssnction of the Licensing Officer,

16. Mothing in this Order shall be decmed to apply—

(D) 1o any syrups which—

() comtzin fruit juices for medicns! use,

{b) are prepared in accordance with the allopathic, homocopathic,
Ammum“mm‘mrmnrmmm

() mmidunbmﬂﬂbuﬁngnhhﬂmmﬂﬂqu:wﬂ:'ﬁrmﬂd-
mlmuﬂr‘htkhﬂnum::hmﬂwpmtnfﬁtﬁhmi

(it mmﬁuupnduummmmnlbgnpuminummmﬁ-
plmmmmummu'immmmwl
duzing a termi,

L Ei mmmaptﬂm:pmmbyhuﬁmﬁm. colicges and training
mhrﬁmmnﬁﬂtiumﬂllﬂningpwpumndmtmmm
commercial hasis:|

£ [ovd Iuan}'mmihnum:mmmmud“iﬂmmmr.l

I. los by 5.0 2942, datud 6-12-1961.

3 Subs by 5.0 5599, dated 30-12-1971.
3. Ina by 5R,0. 2080, dated 14-9-1933
4. Ins by S.0. 3837, dated 28-10-1972.
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THE FIRST SCHEDALE
FORM =4&°
(See clause 5(1))
APPLICATION FOR LICENCE UNDER THE FRUTT PRODUCTS ORDER, 1955

I, Mame ond sddiess of the spplicant.
* [1{A) Mames of the mansging dirccror, directors, proprietors, partners, eic |
* |2 Address of the factoryifirm®]
' [2(a) Addross of the godowns/stares of Nnished products |
! 3. Descriplion af the frait products which the applicamt ‘wishes 10 mamufacture/
melabel#] .
4, FPeriod for which the licengs i3 nagquirad.
5. Plan of the fictory and list of equipmenis.
‘[*6 {a)] Wihether zny power is used in the manufaceure of frult products. If so, state the
exact Horse Power used | N
* [6{b) Inmalled capacity per 8 howrs shafll]
"[7.] Licence fos paid during the provioos year.
‘I?I. Tedal value of the fruit products manufactured/re-labelled® during the previous
VEAT,
%] VWe herehy undertake 1o comply with all the provisions of Lhe Fruit Products
Onrcler, 1955,
"[10.] L'We have forwardad 5 sum of Rupess......., -..im Tespect of the licence fiee duc
according 1o the provisdens of Frult Froducs Onder, 1935,
Sigmature[s) of the applicanify).
*|*Strike out whichever is inapplicable |

FORM ‘B’
i 5oc clause 4)

Govermmeni of India
Misrery of Food and Agrscultars
*|Depanment of Food (Food and Nutrition Board)]
Gavernment of Indin Emblem,

Licence wnder Fruil Products Order, 1955,
LICENCE MO, FMO

1. HNeme and nddress of Hoomaes
(2. Mddress of awthoriscd premiscs for manufacture’ relabsiling |
3. Change of premises i aiy

Ine by §. 0, 2663, dated 17-12-1958

Subs by S0 5593, daied 30-12-1971.

Tns. by 5.0, 800 (E), dated 31-12-1973 (w.e f 1-1-1974),
Ins. by 5.0. 92, dated 18-2-1958.

Resumberod by 5.0, 2042, dsed 6-12-1961.

Ins., ibid,

Remumbered by 5.0. 92, dated 18-2-1958.

Tns. by 5.0, 3393, dated 30-12-1971

Subs. by 5.0 1590, daed 9-5-1968,

P
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This Heence is granted undér and is subject 1o the provisions of F.P.0., 1955 all of
which mmst be complied with by the Heensee,

Place
Do Lacensing Officer,
*[Drirectos (Fruit and Vegetable Preservation), Department of Food ]
! | Validation and Renewal
Period of Itcms of fruit prodocts  Category of Liceoce foe  Sipnature of
validity suthorizad o e paid Licensing
i Manufacture re-kbel Crificer
EORM C
(See clause 93

1. Mame and address of Hcenses.
2. Auddress of (he suthonsed premises for the mamdaciure of frut products:
3. FPO. Lience No——-
Stement showing quantities of fruit and vegetable prodocs  munolactursd in
YK gm.} with their ssle valee daning the term,

L Name of Skreof  Cuantity  Saleprice Value Cuangity
No. theFruit canor in*[Kgm | per?[Kgm,]

Prodoct  bottle of per unit of in? [Kgm.]
packing
1 2 3 4 5 i {
Mame of the country Rare per? [Kpm | or per Value Remarks
of port of Export unitaf packineg CLE/F.08.
B P 10 I

1. Suba by 5.0 5397, dated J0-12-1971.
2. Ing by 5.0, 2943, doted 6-12-1961,
3. Subsby 5.0 1011 dated 31-3-1962
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Bignatun: of the Licenses.

A register in the form of the above table shall be maintained by each licenses
for inspections.]

| [FORM "D
{Sce clamse 9 Aj

DAILY PRODUCTION REGISTER (SEPARATE PAGES FOR DIFFERENT
CATEGORIES OF PRODUCTS)

Bl Date- - Name of the Prodact Essential raw material nsed
manufactursd Fruit/ Vegetables Sugar
Nume Qfy- Prepared in Kgs.
of froil taken  mserial

vep  Kgs K
1 2 3 4 5 & 7

Oher material Cy. of Products Reference Remaris
like Citric manofred Siock Hepisier
acid pectin Stze Mo Kas. Date/Eniry
consmed of pack of unilx

8 9 [ 11 12 13 14

FORM °E'
{5ee clawmse 7 A)
STOCK REGISTR (SEPARATE PAGES TO BE ALLOTTED FOR DIFFERENT
ITEMS OF FRUIT FRODUCTS)

Date Stock in hand Recexpls

Particelam of roceipt Stocks Total mocks
{Reference production recaived

Register)
Drane En-llrr
Egi, e K Kgs
1 i 3 4 3 &
Disposal Balance Bemarks
Stock . Particilarof disposal
dispesed | [mvoaceCnsh Menso
Noo with daig)
kgs Kgs
L4 5 Y 10

1 Ina by 5.0, 200 (F), dated 31-12-1973 wel 111974}
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THE SECOND SCHEDULE
{Sec clanses 7 and 10)
PART [A

Sanitary Pequirements of a Factory manufacturing fruil prodocts.

The place where any fruit products are manufictured, (hereinafor referred 10 as the
factory,) shall comply with the following requiremends and in the opinion of the licens-
ing cfficer shall be 0t for mamefsctaring the fem or itens for which the licence is
granted to-(he mansscturer.

L. The premises shall be cleon, adoquately lighted and ventilated and shall be
clean, if required. by lime-washing or colour washing or painting or disinfecting or
deodourising.

1, Windows, doors and other openings suited o screening shall be fy-proof The
doors should have springs so that they may close swtomstically. The ceiling or roof shall
be of permanent matmre. The floor should be comented, lked or Baéd in stone.

I3, muwmmmpm-wmumimﬂ
mmmﬂimhmhmﬂmmdmﬁmwﬂmm
manasctire of fral produsts except under the conditions piven a8 under -—

If the Hecnced premises are used for the manufacture of both fruil
products nod fish, meat and cgg products Uhere shall be s gap of M least onc
month when the change is made from fish, meat and cgg produdts w the
W—MWMHWMMMMHHEFM

mmmdeggpmﬁ:ﬂhdﬁnﬂh:hjtpmmuh:mﬂm:h:mmd
Regiomal Offices in writing and in case of outstation factories, the intimation shall have
i be given by o repsislered ktter. |

4, Thﬁprmdaﬂﬂuﬂhhﬂﬂdilhnﬁhjﬂmmﬁﬁwmmmlhy
mirroundings.

5. All yards, oul-houses, storcs and all approaches of the premises shall be kepl

6, The suthorised premiscs shall be so construcied or mNained as 1o permit
hygiudcpmﬁnﬂinnndnjlnpemhmhmmhnmi:hp:-qmingmpﬂdugn[

shall be carvicd oot carefully under strict sanitary conditions laid dowi in the
Factories Act 1934, ns amended und modified from time o Lime. ? [The preanises shall
mot be uscd o8, of comasunicate directly with, the residential premises ]

7. Bquipmeni and machincry when cmployed shall be of such design which will
permit casy cleaning. Adoquate arangements for cleaning of containers, tables, working
pans of machinery efc.. $hall be provided.

%, Mo vessel, container or other equipment, the use of which is likely 10 Case
mmllmmmi}ullwmhmuh!m!lbcmmmdumﬂnmpuhng
or storspe of frult. (Copper or brass vesscls shall be always kepl tuned. Mo tran or
galvanised iron shul] come in contact with fnsit products )

1, Sube by 5.0 5593, dated 30-12-157]

3 Ins by 5.0, 2687, dated 17-12-1958
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?. The water wsed in the mamufacture shall be potable and if required by the

Licensing Officer shall he got examined chemically and bactericlogically by sy moognised
laboratory. The manufactorer will bear the cost of such analysis.

10. There should be efficicat draimyge system and there shall be adequats
provisions for disposs] of refuse.

11, ' [Wherever five or mare employees of clther sex arc emploved. a
sufficicnt mumber of latrines for cach sox as under shall be provided,

Number of workers Number af Nurber of
latrines wash basing

Upto 25 - - . 1 1

25t 49 - - - 2 2

50 10 100 - . . 3 3

100 and phove = - 5 sl

12. Whenever cooking is done on open fire, proper nrensements will be made for
outlet of smoke and so0t,

*[13. No person suffcring from inlectious or contagsous discase shall be allowed to
work in the factory. Anangements shall be made 1o get all the workers crgaged in the
manulaciure of fruit prodects medically cxamined ance in 2 year to cnsurc that they are
fres from infecrions, contagiows and other dissases. A recomd of these examimations
signed by a Registered Medical Practitioner shall be mainiained foe Inspection

The workers engaged in manufactiong of frell producis shall be inoculated sgains
the enteric group of ditcascs and vaccinaled spainst gmall pox once a year and a
certaficate theroof shall be kept for inspection.

In case of cpidemic all workers should be inoculaied or vaccinated

14, The workers working in, processing and preparation shall be provided with
proper aprons and headwears which shall be ciesn * [The management shall se= that all
workers are nead, clean and Lidy ]
‘[PART I (B}
? | The Excories will be calzponised as nnder -—

{a) Large seale—faciones wilh instalied capaciiy of more than two metric tonnes
al fruil products per day or having total annnsl production of more than 250
MmEtric (ones

(B} Small seole—[actories with installid capacity uplo two metric torscs of frull
products per day and total annual peeduction of more than 30 metric (oanes snd
nod excceding 250 wanes.

0)  Cotfege scofe—Inctories with 1ol annual production af frit products of mond
thair B0 tornes but Toss than 50 fonmes.

Subs by 5.0 2942, duted 6-12-1%61.

Subs. by 5.0 B00(E), dated 31-12-1973 {w.el 1-1-1974)
Ims by 5.0, 1943, diiod G=12-1561

Subs. by 5.0 5593 datcd 30-12-1971

ot B
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(d) Mome scale—factorics with total annual produciion of frut products excopt
eannad vogeiables nol exveeding 10 meiric innmes
Small scale factories shall funther be grouped into (A) and (B) categories detailed
s under—
Catcpory (A) fctonics licenced for mamafacture of frull products with nesiled
capacity not exceeding one metsic toane per day and annual production mnging
over 5 metric lonnes 1o 100 metric I0RRCS.
Catepary (B) faciorics ficenood for manufacture of fruit products with installed
dadly capacity not excesding two metric tonnes with anmusl production ranging
. from ower 100 meinic tonnes 1o 250 melric tonnes.
The licencess under cuegoncs meationod sbove shall comply with the following
FeQULMeImnLS =
Water, —Every lieences shull arrangs for at lenst ope kilo litre per day of potable
waler mnd Hs svallability shall be adequsiely Incteased a8 per production Free flowing
pipe walcr supply shall be made pvailsble in the proccssing hall.
Sorage Spece Requirements— Adecquats space shull be provided for storage of
fresh Fruits, vepotshles, finished products and ather raw materials
Minimum Arcs of manufaciuring premises excluding sore and Office space—

Squmre metre

'[((1) Home sale - - . - - 25
{2}  Cottage scale - - - - - &0
{3)  Small Scale

(i) Caegory {A) = - - 100

(i1} Categocy (B) - - . - 150
(4} *Largescale - . - . - 00

*(Anea oocopicd by machingry shall not be more than 50 per cent of the manufic-
luring &rea).]
TECHINCAL STAFF AND LABORATORY REQUIREMENTS

Large Scalc
qu;&dc,ﬁﬂumrluﬁ,nmeurﬁﬁimihllh:nq:ﬁﬂhidhﬂﬂ

who shoald posscss onc of the following gualifications '—

{a) B. Sc. (Tech) with food tcchaology or chemucal snginggring with af l2ast one
year experience in a frult presepvation faciory,

(b B. 5c with post praduate diphomnia b finut ecnobegy from 2 recognisoed instite,
or diploms in frait preservation by Kslamaceery Polylechnic or Kemla Government
Poalyvtechnic.

(&) B 5c with Chemistry or Agriculture as one of Lhe subjects and rhree yoars
practical cxpericnce in n fnoil und vegetable preservation faciary
The factory shall have o well=equipped laboratory with 20 sq, - mcters floor arca
. Subs by 5.0, 800 (E), dated 31-12.1973 {wee.l. 1-1-1974) .
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with adequate facilities for analysis of fruil products im accordance with the specifica-
tioms laid down under the sccond schedale of this Opder.
Tl Seale —Ths manufaciure of fruil products shall be supervised by a person
possessing cne of the following quatifications *—
{ay B.Sc. with Chemisiry or Agriculture &s one of the subjects,

(i3] Aﬂiphmaw'n&mnnuhhnhmmM'dnmnru
least three months durstion, (rom A rooognised institue,

Ainimum requirement in respect of machinery and eguipment . —

1. No. Operation ' [Coltage and Small Scale} Large Scale
1 2 ] 4
L {a) Washing of raw Two recuangulnr comenl Thires oF Mo
meakgrials or aluminbum metal rectangular cemend of
tanks with Ealss bottom liarmimimom with
Dinmensions - T x0.75 x  false botom Diamen-
0.75 melres. sions -1 kD75 x0. 73
Mecters washing a
machine
(b) Washing of borles L. Botile washing machine 1. Bottle washing machinc

2. Preparation of froit
and vegesshies.

3, Juicing, pulping and

2 Racks for bolding bottles. 2. Trollies for halding and

ponveying bottles.

1 Table with aluminium o 1. Table with alumlninem
sininiess stocl o non-com- tainlcss sieel 07 RON-COPTCRIVO
caive material top of 4 sq.  maberial of 10 5q metres

MICEFCS Ared.

2. Staisbess stocl, peeling,
dicing, trimming and cor-
ing knives:

3, Where wooden vals or
cemenied tanks ane used fof
quring Al leaching thesc
should be suitably covered.
4. 'Not less than 12
Alumipimum or  Siainiess
stocl travs.

1. Juceexiractorandion has-
ket press or rosing equip-
I,

2, Sipinlcss el or alumi-
LTI BIEVE.

3. Aluminnaim of suinkess
steel drom of not less than
100 iiires crpacity.

area adequate coneyor
beit.

2. Stainless stesl opring
cubinznd cutting machine /
equipmcat.

3, Woadeaivaisor cementod
tanks for curing and lzach-
ing with suiable covers.
4. Mol less than 320
aluminlmum or stainless
slee] tmys.

1. Power driven exiracion
or lydrsulic press.

2. Palping maching

3. Non=cormsive Siainless
mroc] unks having todal ca-
pacity of not bess than 500
litres

1. Subs by S.0. BENE), dated 31-12-197] {w.c.L 1-1-1974).
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4, Blainlcss stocl or aluminbimm

buckers,
5. Pulper for tomate products
e mresnps palp,
4. Heating Processing 1. Doller with steam jsckeied . Bodler,
lctties, or gas cooking. 2. Stesm-Jackcted

"[1. (a) Bhaties worked with kctilcs,
st ook or any other fiacl hav- 1 Thermormetars.
ing proper arrangments for 4. Sensitive balance for

ouitles af semoks | prescrvalives,
1. Thermometers and bydro- 3. Refraclrometers.
metTes, i, Presipuri ger for Browad
3, Rafractometens. Yinegar.

5, Filling and scaling. I, Botile filling machine. |. Botile filling machine,

2, Bottle sxaling tmachine 2 Bolllz sealing mmi-
3. Crown corking machine. chine.
4, Wilphing balance, 3. Heavy duoty corking
machine,
4. Weighing machine.
A Exhmesting, scalingand 1. Tanks with cratos for ex- . Exhaust box

processing forconningand  hausting. 2, Semi awiomatic

h:ﬂjin!_ ¥ Semi amiomatc domble double s=amer.
SEAMMEL, 3. Cooling tank (ad-
3. Cooling s equate capaciiy),

4, Minimum reforting capac- 4. Relorting capacity
itv, 100 A2 cangpercharge. 250 A2% canper charge.
£ Presgure can tegters & Prossure can teston

‘[PART I
Specifications for frult julce, pulp concentrote, squashes, cordlals, crush, frulf
wyrups ! fmoctar sersted water contuining fruit juice or pulp) and ready to serve fruit
beverapes.

ial Chart
* [Proshoct Varicty Special Charscteristics  Generall Charaoleristica.

W
Min? mum  Minimom per-
percenlage  comape of froit
of  tofal  juiceinthefinal
sofoble sol- products
ids in the fi-
tal products
weight over
weight
1 | 3 4 -
Ing by S00800 (E), dated 11-12-1973 (w.e L I-1-1974)
Subs, by SO, 2120, dated 17-12-1956,
Tns. by 5.0. 2663, dated 17-12-1958.
Subs. by 5.0, 1011, dased 31-3-1962

ool o
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1

3

4

5

Fruit Syrap

! |Squash]
than Masigo pectar

Cordaal
Unswoctened juice

Sweestemed fiice

Ready to serve beverage
including seratcd waters.

coataining fruit juice or pulp..

Mango Nector
Frust juice CODCERrals

Any Fuitshlc
kind & variety

Do

g 2§ B8 &

8 8

65 15
55 e
4 25
30 25

Natutal 100

w8
TR 10|

15

3z '[100

Fruit juios shall becancen-
trated lignid product £x-
pressed from ripe fruit and
miny contain portions ol e
pulp & other cellular mai-
ternaturalio et Con-
centrale, squash and crosh
shall comlain fruit puip.
Cordiaks shall be the clear
adding sugar to the clari-
fied juice that is from wikich
pulp and other cellular
muatier haveboen removed.
Theooe substance thal miy
be addied to fruil juice or
pulp are water, peel oil,
fruli edsenoesand flavowrs,
pommon eall, sugar, inver
siparandiorfiqumd ghacose,
permitied colours and pre-
servatives. The acidity of
ihe finshed product ehall
not be loss than 4 per cant.
Tn the i of parc lemon
juice of pulp and not lcss
than & peroent n the case
of pure lime julos but shall
not exccad 3.3 per cenl In
the case of ofher juice,
crush, squash. cordial
ready to serve beverageand
syrup cxpressed as anhy-
drous citric acid. Canncd
pulp orjulce shall not ehow

posiovepressule 3l 503
ﬂ:]_ Canncd or bottled
pulp or juice shall ghow no
sizn of bocterial growth
whenincubated at 370 for
o weck. Canned pulp or
Juigz will not contain oy
preservative, The findshed

L Suba by 80, 5593, duied 30-12-1971
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l 2 3 4 5

product shall have a pood favour
and be frée from objectionable taines
and fsvours. 11 shall be of good
koeping quality and should show no
signof fermentation. Ready toserve
‘bewerape may be carbonaied, When
froren the product maxy be described
as foc squash o ‘ice’ cordial in
gonjunction with name of the Mt
such as icc ovangs squazh and the
like. In cage of Mango Juice 43 per
gont. water may be sdded [ doclared
on the tnble | © |Concentrates shall
be frioc from pelatin or curdling and
in cuse of orange concentrate, the
pulp content shall sot exoced 40%
Wi

t[In thi e of ready 1o serve bevesiges containing Hme juice, the minimum percentape
of fruit juics shall remain as 4 per cent

HPART I(A)
Specifications for Fruit Nectar
Specinl Charactenistics
I 1 General Characierisics
Product  Vanely Min per- Min per-
cealngs of oontage of
total Truit jsice
sowble in Gmal
solids In erodoc
b prociiecd
1 2 o | 4 5
FRUIT Any 15 20 Mestars shall be peepared from pulps
MECTAR suilable extracied from Ffully ripe, sound
{Excluding kind and fimits Fimizshed product shall contan
Ommge and  vanety joosad hiody, undform colour and other
Pincapple portions of pulp or other celiular
Mectar mraticr natural o4 frdt

1. Tns by S.O. 2942, dated 6-12-1961.
2. Inms, by 5.0. 5593 dated 30-12-15971
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1 ! ik = ], H _:-'I' ————— j » ——
Orange and - Any suitable _[5 s T rhell iy b
Pineapple nectar kind and .., | sl o U8 pilp o Juke e
s paTE = ! waler, Bigar, inven sugal oF Tig-

c mlﬁummhcmdmm-

and sloshol conien. of the prod-

wet shoald not excead 15 and
Ll per comt. respeciively. It
ghoulkd not candain amy prescom-
tive, anificial olours oF Swot-
enine msiers. The fEnished progd-
pots ghonld poascss. chrscieris-
R Mavsguar oof The Frudt and be froe
froan bumt o ctgectionadis [Mnts
and flawour, 1t should be fres
froan karva and other frust insects.
The produci whey cnned shatl
nol show @y posillve pressars
af sca level and shall not show @

sipn of becicrisl growah when in=

cubated & 37°C for one week. ]

' [PART 11 (B)
Specifications for Canned Mango Pulp {(Natural)

—— Varicty Total saluble slids " General Characicristics
suitable Mot less than Mano pulp shall be cxtracted from
s ﬂﬁg 2% soand ripe fuit 1) shall possess the
emanyo characieris(ics Mavour of the viriety
of manj oo whichit is extracieel

The material shall be pessod through
4 minimmm 1.5 mm mesh Seve 30
a8 i bl o Boengenisodts peoduct 1t
Mhﬂ'ﬂu from aiy oooked -

oor, black specks, extrancods mat-
m'm' porticn of skin! fibwoes
master, lanva and olher inscots or Bag-
menis thereof. The palp:shall mot
show iy sign of bacerial growth
when incubated al 37°C. The product
shall mot show any positive prossume
gl e Jeed,

The variety of the mangs used in extraction of paip shall be ety and corspiciitisly
markod oa the conbiiers
1. lns by 5.0 BOCE), dated 31-12- I"?'T-'.'-['H-'Irf I=1-1974}
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PART I (()
Specifications for Canned Mango Pulp (Sweetened)
Product Variety Tolal soluble  Minkmum General

Canned Mango Any suitsble MNotless - 03%as  Mango pulp shall be exraced
pulp (Swestened) variety of than 15% . Citric Acid from sound ripe fruit. It shall
Mango possess he charsctenistics (ia-
vour of the varicty of mango
from which if s extracted.
The matcrial shadl be passed
through a mindrmm 1.5 mna
mesh Heve S0 as o lanve @
homogomneoos product. [ shatl
be frec from any cockad fla-
vour, blhck sods, extranc-
Ouig matier namely portion of
skin. fiheous magier, lanva and
other inscols or fmpments
thereof. The pulp shall not
show any sign of bacterial
growth when imcubated =t
37C. The product shall mot
show amy positrve pressure ol
e level,

Tﬁumiﬂrﬂ‘ﬁnmmmmmllni:nnrpﬂpmu:lmlymﬂm-
spicucusly marked on the coftidnes.

PART TKD)
! [ Specifications for pueetened seraled weiers with n fruit julce or fruil pulp or contuining

Hﬁn]ﬁEcﬂ E&E ’ﬂﬂ?ﬁ'

Product Varisty Total soluble Definition and general
solids Characieristics
Flavoured Swoctened seratcd Minimum Acmiod waler means potable water
Swestened  waters with single  ¥% impregrated with carbon dioxdde un-
Acrrated or composite fla- der pressure in properly sealad con-
Waters VORErS tiner and may contain any of the fiod-
kewing singly or o combination ‘—

Sigar, boguid glucoss, dexiros: honcy,
monohydmaic, imen sugar fructosc,
sxchanine not exceeding 100 pans por
mulbion, frsiy and vegelahle eximetives
{fcss than 10%% on weight 10 weight

Mot weight mey ar may pot be declancd

I Sub. by S.0. 741 {E), dated 27-12-1674,
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bestis) and permitied flavouring, co-
lounng mobsrs, VILITIRE, prescrva-
lives, coulsifying and stohilicing
phoric acid, mallic acid, salis of so-
diurm, calouwiom and magnesiuin,
caffine ot exceeding 200 parts per
mullion and ofsble gums, and gola-
tin The product shall not contaln
less than 5% total mugars of the-nat
contente weight to weight

FART II{E)

\ [Specifications for rwestned serated water with 10 per cent or more of fruit julce
ar fruit pulp]
Products Varictics Total solubl: MLiirrmm Definition and genersl

salids poroermiaps charneEriag s
of fruitand
vegelable
comtca
Sweetened Sweetened  Minimpm 10%  10% in form of Acmied wakir mcans potable
acrated aeralcd wa- fruit juice or mlm?ml;dwiﬂ\cu-
wator con- ter with fnait pﬂputﬁuu?ﬁnmmm
taining vegctable piher combins- in peoperly sealed container
fruit juice julce of pulp tion of sny fruit. and may contain any of the
arbils  orbis faliowing singly or in coun-
bimatio =
Sugar, liquid glecose, dex-
trose honcy, monohydrate,

imven sugar frucicss, frult
and vegctable extraclives
{more than 10%6 on weight
1o weigh basis) and permit-
ted flavouring. colouring
matler vilaming, prescrva-
tives cmulsilying and
tartaric acid, bactic acid.
ascorbic =cid. mallic ackd,
sahs of sodiumn calcium and
magnesium and odilsle
gams ]

1. Subs by S0 741 (E), duted 27-12-1974.
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PART ITI

Wjﬂ‘hﬁﬂmﬂm Chnarge, Grape frull, o)

Product  Vaicly  Special Charscteristics

e

! Min‘i—mum
Al Perceningy. off
Ergit. juice in
Einal prodmct

Minimam Minimum
percentage of percentape
total soluble of barley
solids in the starch in
final prodect the final

[weight over. product
wedghi]

Ceneral
Charscierisgics

Barlcy - Any suitshle - 125

50 ' 0,28 Barcy of good quality free

waicrs

| vaicy

from insect attack of fan-
gal discase shall be used
Fruit ‘juice shall be derived
from sound fresh fruit froe
firdwemi inised o fanpal atiack
or amy other blesmsh affae-
ing the quality of the fruit

bic acid, citric ackd in R
ciend quartitiy o bring the
acidity of the Gnished prod-
mt up io mesamum of 25
per cend s anhydrous cit-
ric acid and permitted
afouars and poeservalives. ]
The finished product shall
have & good flavour char-
aclonislics of fnait wserd aid
free: firoem bamt or any other
cbjectionable taipls or Ma-
vouss B shall be of pood
kecping quality and shall
show 1o sign of [Efment-
thaL

I

lng by SRO. 2120, datod 22-2-1956,
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PART IV

Specifications for synthetic syrups ! [Ginger Cockiall, Glnger beer, Glger Alef and

Product Variety Special Characieristics  General Characieristics

Synthetic  Any idnd prepared  Minimum porcentage of ¢ [The only substances that
grupand  from harmiess berb  total soluble sotide in the  muy be added are water, oi-
sharbarts Oowersor esemoss finsl products * fwcight  ric acid, harmiess herks,
over weight] * [65] drugs, fAowers, escence
*ubces (at least 10 per
cenl}. sugay, dextrose, mverl
s, of liguicd glucese, per-
oelled colours 2nd preser-
vatives,] The Rnished prod-
et shall have a good and
plensnt taste and flavoor,
truky characacristic of fhe fla-
vouring matorisl weed and
be free fnom barmd or any
other ohectioauble Lslnts
and flavour and crystalliza-
Lo of sugar, Tt shall be of
good keeping quality and
should show ne sign of fer-
méniation, Mo artificial
gwectening agenl shall be
ased

[Ginger Any kind prepared £} ditto]
cockinil, (xio- from pmger or @n-

gerbeer, (Gin- ' gercsornces

gar ade

The conminer of synthetic syrups will mot bear any Label which will lead the consmer
ietey believing (sl B B8 penubne frudl prodect. [ addition the Bbel will have the word
*Synthotic’ distincly and cleacly displayed on it * [If the prodect declived a3 Synthetic
Syrup docs not contxin frpit juice prescribod as specified shove, the product will be deariy
mmarked as "Contalns Mo Frt Juice’] Fose, Khos, Kewra, Sandal and other zuch symups moy
not be declared xs Symthetic bat shall not bear picnure of frsts on the tshel

Tne: by S.R.O. 2120, dased 22-9-1956
Ins. by 5.0, 2663, dated | 7-12-195%,
Tns. by 5.0, 2942, dated 6-12-1961
Subs. by S.R.0, 2129, dated 22-5-1956.
Ins by 5.0, 5593 dated 30-12-1971,

gl ol 8 L
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PART V
; far bottled and canned fruits and vegetables
Product Varicty Special Chamcieristics General Charscierisnics

i 2 3

4+

Bowled or  Amy fruity The bead swoc in the can
canned of suitable shall not be more than ' [1.6
finudis. varhety centimeters] of an inch, The
drained weight or firmt shall
not be less than 509 of the
met weight of the contents
{ewcepd in the cuse of berry
firuit where this Timit will be

The fresh fruit o be canoned
ehall be approsching mamniny
and it shall be practically froe
fro Blemiish asd shall nol have
salks, feaves and other exim-
noois malfer, Whens St is -
quired 1o be oat it shal] be cul
in halves, quariers or cubes or

#0%. Drainod welght #hall be  picccs, reasonably uniform in
detennined by draining the a7, The only substances that

mhmﬁmm
n sicve of *  [dimensions]
30,3 % 20,3 centimeters har-
ing % meshes per 2.5 centi-
_melers].

iy be added are frudts, sugar,
lowvert sugar, citric acid and wa-
tor. After processing the fruie
shall be frm and the covering
not show any posilive pressum:
ot sex Iovel and shall ol show
anmy wgn of bacterial prowth
when incabated at 37°C for one
work, Mo presenvative shall be
added No artificial colouring
mmtley shall be present exoepl
in the case of chernies and sirrw
berrics whene * [permiiled -
lowr] misy be added ? [The fin-
Ished product shall have the
characterigtic taste of the onig-
il malerinl ond ghall be -
soanbly free fiom disinicgration
damage from bruises and shall
be uniformly prepared.]

Bottled or-Any  veg- The head space in the cam shall - Toe Viegetsbics shall be reason-
canned veg- etahle of suit- pof be more than ! (1,6 conti- ably fresh, tender, of pood co-
ciables sble variety  meters]. The dralned welght of bour and Oevoor and shall be
the vegotables shall not be less  froe from pods, stalis, dotached
than 55% of the net weight of skin, cxirancous matier like
the conicais (oot in (ke case Woody fibee, rools. ec. and shall

1. Sabs. by 5.0 1011, dated 31-3-1962
2. Sobs, by SRO. 2080, dated 14-4-1955,
3. Subs by SRO. 2120, dated 23-0-1955,
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of canmed foaRio whers
thiz limil will be Sl
Drained weight shall be
deiermiiesd by deslning
the: conterts for wo min-
ntes on a sove of “jdi-
merslons]* [20.3 x 20,
3 centimeters having 8
mcshes per 1.3 contime-
b:ﬁ]. |

23

be practcally frec from blem-
ishes. The ondy substances tht
may be sdded arc vegetobles,
sugar, salt, waler, oil or faL
saluble calcium salt, The prod-
ucl shall not show any sign of
bacterial growth when incubated
al 37°C and 55°C for one weck.
No prescrvatinve shall be nsed
Mo anificial colouring fafier
shall be presenl except in cose
of pest where * [permitied o=
lowar] mey oo added

' [The finished product shall
have the chamcteristic g of

and shall be uniformly pre-
pared]

Peas or any other products
canning must be described a3 processed a
p:dnnpmﬂ.nhﬂullhnchﬂh'mmnl#prmrd

which huve beea dried or otherwise processod belooe
nd may nit be described as "Green Frosh' or
[rom dried raw material. Debvdrated

and dry fraits if canned shall be clearly maarked as prepared from dried mw materal,

FPART V1
Spacificatlons for Jams and Fralt Chesse
Prodoct Kindand ' [Minimum Y|Minimem  * [Special  General Chamacieristics
vanety of pencentagoed  porcentage Chancier-
frdt. proparcdfnat  of soluble  istics]
in the final solids in the
prodact. | fineal produacs
woighl over
weight
Jams  Amy foit 45 6§  The finished It muy be single or mixed
aml Amyssitsble  [ncase of products froit jam, The fail uscd
frui  variely pepherTy shall have o shall be mamre, fresh,
checse and sraw- “fhany] con-  s0und, clean and free
berry Jans 23, SISIENCY. from fermentation and

o e e

Subs. by 5.00 2942 dated 6-12-1961
Subs. by 5.R.0. 1474, dated 30-4-1957
Subs: by 5.0 2663, daied 17-12-1958,
Sbs by SR.O. 2120, daled 22.9-1956.
lus. by SRO, 2A0, dated 14-9-1955
Subs. by 5,0, 1011, dated 3131962
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mould. Dry or canned frait, preserved
pulp or julce may be used. Fectin de-
vived from sy fruit may be added when
necessary. The only substances that

other objectionable  Mawour,
crystallisation mould growth and shall
shiow 1o sign of Ermelation. I packed
in cang, it shall not show say positive
pressurs 86 sex lovel Mo anifical
nweeicncing manet shall be added.

When dry fruil is weed it shall h:ﬂﬂm_-:h:lwadmlhnli:k.

PART VI
Specificatians for Frait Jeilies and Marmalades
Product Kindand ' {Minimum Minimum  Specal General
varcity of porcentage of percentage Chamcterisiic Characicrisic
frusi. prepand of socluble
in the Onal solids in the
product. ] firal product
waight
m‘uu_ﬁ_g]:ﬂ

Fruat Jelly Amy ot 45
and mar- Any sull-

65 le_iljellushul::"r‘hﬂmhm-hn
mgde [rom  clcar b sonsnd, clean and

stralned fruils extract froe from fermonta-
prepared by boiling tion and mould.
the fruit with watsr. The finished peod-

Marmalades shall be uct shall be reason-
rmsde cithes from cit- ably uniform and
s fruits prepared by shall be of good
boiling the fruit with keeping quality and
water or shall be atmactive colour.
e from fnut juice *[The only sub-
or pulp. Marmalades sanocs that mey b
ghall have suspended added are Sugar.
slices of pecl dextroge, invert

L Subs by 5.0 2942, dated 6-12-1961,
3. Inshy SRO. 2120, dated 22-9-1956,

3, Subs: fhid
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sugar or liquid ghicose,

ittodd cobours and pee-
servatiees | Frolt gty chakl
be 2 peoduct of polstinoes
consistency preparcd by
botling straimed ot ex-
tract with sugar. 1t shall
be elear sparkling  iramns-
parem and of an abiracive
cobour. It shouwld mot Be
gyrupy, sticky or gumzmy
and should retain the fa-
vour snd sroma of he
original fruit Mo erificial
swochning mater dudl be

The jelly mede from sugar and chemical pectin shall be clearly declared as Syn-
thetic Jelly, * [The Iable on the consainer of the symihetic jelly shall bear conspiceouily the
following, namehy ==

(1) .- SYNTHETIC JELLY--Flavoured {incorporting the name of the concerned flavour
in the blerk ). and
@) mmmummdcmdm;mnq

PART VIII
Specifications for Candled and Crystallised ar "Glaced” Friuit and Peed
Product Eind and Special Generel

lg'nmlmul‘iml ., Feroenlapge ;I'
sugar * [weight = nxducing pogar

over weight] - 0 @izl sugar
Candied and Any froit  Not less Notlesthan  Candicd fruit or pecl
crystallised of sustable than 70 i -1 shall be derived fiom
or glaced vancty firm ripe or a shightly
fruitand pocl, mtare froit practically

free froun insect or fun-
gl attack or any oder
blemish affecting the
quality of the fnuat * [The

tne by S.RLO. 2080, dated 14-9-1935,
Ins by 5.0. 5593, dated 30-12-1971,
ine by 8RO, 2120, dated 22-9-1956.
Subs. by-S.0. 2663, doted 17-12-1958.
Subss by SR.O. 2120, dated 225-1956

ba e b —
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only substances thad may be
added am sugar, doaose, in-
vert sgar of liquid glocess, 'ql-
ric acid, sohuble calcium salis,
fevouring maiter, dtric acid,
permiticd colours and presena-
tives.] "Glaced' fivui o peed shall
be derived from candied prod-
nct coating with a (hin trans-
parent kayer of heavy synup with
or without pecting which had
dricd io a more or less firm tex-
ture on the [roit Crysallisod
fruit o pesl shall be derived
from candied product by coal-
hgﬂmpunwlﬂtmrmm
sugar or by drying the syTup oo
wet candisd frait The finished
product shall be transtucent and
mot hard or granuiar. 1L shall
have a good flavour and shaoll
e froe from bumt of any other

chjectionable flavour.
PART IX
Specificutions for Preservea
Prodoct Wi ol hmimum Minimum Genetal
vanety of peroeniags peroentape Chasactertstics
fruil portica  of total solu-
in final ble soilds in
st lhgpu_-:-;h:l
I'[...,wu
rver weighi]
Presorves frusit. of sun- 55 63 In may be @ singic of
or vegetable wsed shall

be mature, fresh sound
and clean. * [The only
substance that may be
added are  sugan
diecipnese, dmven Skzar ol
|iq“|ﬂ gJuﬂll-E. LR

Bl b

Sic

[ng by RO 2120, chabod 22-0.F055.
Suhs., {hid
Oymined by 5.0, 2661, dated 17-12-1958



and preservatives.] The fruil
shall vetain from and shall be
prerminicd with the syrup withou
ehrivelling of the individual
picoes. Tt shall be of good
keeping quakity and nttractive
colour and il shall be fres from
burnt and other objectionsblc
flavour, crystallization and
mould gresath. The product shall
not show amy fermentation when
examined. When packed in
cans. il shall show no positive
pressune il sea kevel,

When pocked in sanitary lop cans the content shall not be less tmn E5% of the soial

space of 1he @n
FARTX
Specifications for Fruif Chitneg'
Produst  Vanegy Spocial Characienstics Mould General
Ercaiant Chamcierigics

Minimvzm per- Minimuam per-
cefiloge of fuit centage of total
in the figal  solublesolldsin
prodisct the product

' [weight over

Fruit Any fruit &0 L]
Chutncy  of suitable
vaniehy

Mot in excess The product shall
of 40P of the be derived from
fedd exam-  fnuit free ffom in-
imerd gort or funpad attack.

All  ingredionts
sl in the pregxira -
pon of chuincy
shaall be thoroughly
clean, Y(The only
substanscs  that
may bo ndded are

L fns by SRO 2120, duted 32-9-15%4.
2 Subs. ibed
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frme. frmit pulp, misns, dry
fruit, gpioea, salt susar, on-
fon,- garlic, vincgar, mociic
acidand ' [permited colours
and preservatives | Tt shall
be of good kecping quality
and zhall show no zlga of
ferrmentntien when incsbated
il 18- 30°C pd 37°C. Y Tw
acidity and ash contenl dsall
not exceed X% and 3% -
spectively.]  [The ash in-
solublc in hvdnochlorc scid
shall nol exceed 005 per comt
. wiw, 55.]

When it is declared 2= frull Chutneys, the names of fruits may not be declared on the
label.

Any fruit when calculntod In combinsrion with rising and dry fraits: iff wsed in ooos
of 5% of 40% Trult consend in mango chutney of othes chutney shall be declared on the label

*[The ash insohible in lydrochlons acid stull not exceed 0.5 per cent. wiw, 55

- PARTXI, -
Specifications for Tomato Julce and * [Soups]. :
Prochact Variety * [MEnimum Special General
i , . et
of total soln- Mould count
ble solids
welght over
-weighi fres of
mit]
Tomato - Any suit- T s MNet .in Tomalo juice shall be
jusce and  ablevariety 5 Tomato of W% of the - Liguid procect desived
SOUD of Mot Soup 7, ficdd powmined.  from soand fresh and

fully ripe tomatocs
practically free o
imsect and fungal =t
tack or any other
Memish affecting Ue
gaality of the it and

Subs, by 5.0, 3593, dated 30-12-1971.
Ins_ by 8.0, 2942, dacd 6-12-1961
Ing by 5,0. 3593, daid 30-12-1971
Subs. by SR.0. 2080, deted 14-9-1935
Subs. by 8RO 2120, dated 22-7-1956.

b e Lk 12
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may contsin finedy divided in-
solnble sofids from the flesh of
tamatees. 1t shall be fiee from
picces of skin, seeds, bits of
ooarze e and aoy oxtranc-
ous mutier, * [The only sub-
slumces that many be added ame
salt, not in exocss of 1.5 % by

shinll show no sign of fementa-
tion when incubated u 37C for
7 dave Whon cxnood it ghall

3k s el
'[PART XI-A
Specyfinations for Vepabls Soups

Product Vareity Genesal Characteristics
Vepetable soup. Any smtshle vareily of ves- Thez prochsct shuall be mede foom
ctnble or combimetion of viegetable froe from insoct oF
vegeinbles: Tngal alack. All the Ingredi-
e e i the prepimtion of

the soup shell be thoroaghly
cleatied The only sobstances
that moy be added are veg-
plohle pulp, vegeinbles, milk
solids, stwch, rioe, whest, ooro-
als and sheir comded prod-
ucts, burier, onbon, permiged
colours, soup, (avour and
spiccs. i shall be of good
Tecping quality and shall show

L Ing by 5.0, 2406, dated 24-10-193%,
2  Subi by SE.O. 2120, daled 22-9-1956
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no gl gn offormentation when
incubated ag ITC and 55°C
fiar one week. Mo

tive shall be used, The fin-
iehed prodoct shall kave the
favour characteriztic of the
vegelable from which soup
i maids, The soupahall have
uniform consistency. |

PART X1
Specifications for Tomato Puree and Faste

Prodact Varity Special General

Tomate Any ssitsble Not in ex-  TomatoPumes The product shall be desivad
Purce varery of io- cessol6 9% Tomato from gound, fresh and fully
A n d man of the ficld  Paste 25% ripe tomatocs practically Free

ing the guality of the frut
Properly prepared and
grained tomatocs shall be free
from skin and soods * [The
paly substances thal may be
addiod are common sall, Sitrc
acid psoochic acid, spices pers
mined colours, preservatives.
The finished product shall
kv & pood flavowr charac-
weristic of the lomato and b

gation when inciobated at

I fns by SRO. 2120, daed 22-5-1956
2. Subs ibid

[ —
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I7°C for stven days

Wheen canned i1 =hall mof

ghow any positive presure
al gea fevel.

! [Percentags of total soluble selids MH deciared on the Inbels |

FART X100 :
Specfication for Tomate Ketchup ! fand Sawce/

Prod- Van- ‘[Mini- Mini- Special Bacieral
uct oy muom] mum Charscleristics
meidity teial
as poctic  soluble
acid solids
il
o¥ar
Moald Yeast and
Coiand O

{emera]

Tomate A & ¥ *[LO%] 25% Notinexcessof Mot in ex- Netin
Kekclwp suitsbie 40% of the felds cessof 123 excess
varlay examined pet 1/60 of 100
of 1o~ CUm,m million
M perce

The products
ghall be derived
anly from
sound  and
wholcsome o=
maroes practi-
cally free from
bnescct o fangal
or any other
blemish affiect-
ing the quality
of the frail
Bking pnd scods
shill be &x-
cluded. * [The
only substanges
that may be
pdded are
spices,  malt,
SUEAT, VINERAr
aceiic. achd. o=
m m E

|, Sube by SRO. 2120, deted 22-9-1556.
7 Ins by SR.O. 2080, dated 14:9-1955.

1 Subs, iid

4 Ins by SRO. 2120, dated 22-9-1956

5 Subs. by S.0. 5553, dated 30-12-1971

6 Omitied by SO. 741 (E), dated 27-12-1974.
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and presenvauves], I shall
g0t contin: amy other froit
o vepélable substances
The finished procuct shall
Terve pood flavowr and shall
be froe from bumi or amy
other dijectonable [lavoors.
It shall be of good keoping
quality and shall show no
gzm of fermentation * fwhen
incubated at 28-30°C and
3C)

PART XIII (A)

? [Npecifications for Sauces other than Soya Bean Sauce] ' fand Tomato Sance|

Prod- Kindand  Spocisl

0o

Minimum ‘[Minimam  General

variety 5t perceniage tocalsoluble Characiemstics
of scidilv solids
as acctic welight over

mcid

Mould vYeadand Baceris

weigh]

it Epore
A ny Notimex- Not in  Notinex-
saitnhle cess of exoessof ccas  of
kind 40% of 128 per Ijllnm:.
andva- the fisd 1| / 6 Iom per
ety of exam- cmm -1
frodl or el
VEeE-
eishle.

‘[15%] The products shall
be derived from
wholetome froits
and wepetables
which shall be
practically froe
from insect of
fongal attack of
bilemishees affocting
quulity of the fruit
v fThe aly

e e Lk b

Tns. by 5.0, 2942, dated 6-12-1961.
Subs. by S.0. 1011, daed 31-3-1862, -
Ins. by S.0. 5490, dated 36-12-1971.
Ins. by §.0, 2942, dated 6-12-196
Subs by SRO, 2120; dated 2291956,
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substances that muay be addea
arc fruit, vegetable pulp,
Jmice, ‘dried fruils, sugar,
'[kggery], spices, sait,
vincgar, citric acid, acetic
acid, malig, acid onion,
gardic, favouring matesials,
permitted codours, ' [other
than red or any shade of red
coloar)]. peeservatives The
finished prodoct shall Rave
peod flzvour and shall be fos
frem burnt of other
oot knabks fbvvoors. [t shall
bo of pood kocpeng quality
and shall show no sign of
fermentation when incubsilod
# *[28-30rCand 37°C)

! [The pecentays of the viarioas frilts and vegpctables used in the tamice shall b

dectared * [on the labcl and the Tabed shall mot bear any picture of lomatoes |

* [PART XITKB)
Specifications for Soya Rean Smice
Pro- Kind  Minipsum %% Minknium Special Ceneral
duct  and of acidity soluble ol Characiensies Chasaciersitics
vanicly a5 acedic acd solsdc woight
welghl over  over welgh
weight
i I |
Mould Yeas Bacteria
count  and
Spores
doya A 0¥ pe% 158 Wot in Net in Motin  The product
Hean  snitable excessof excess excess  shall be derved
ace. varisly 40% of of 125 of 100 only from
of Soya thefisds per 1f million sound and
Bean. pandred 6 0 perece wholesome
L, Sova beans Toe

Lh el e

ins. by 5.0. 4593, dated 30-12-1971,
Subs. by 5.0, 2942, dated 6-12-1961,

Subs. by 5.0 5597 dated 30-12-1971 :
Tns. by 5.0. 1011, dared 31-3-1962

Ins. By S0 2542 dajed 6-12-1961
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from insect o fungal or any
other bicmish affecting the

Do Minimum  Adh Totst  Frecdom
pereentage  soluble witle fro m
of acidity ps inacid  solids mounlds
taranis ackd insectacle.

Tamarind ¥ Not  Notless Free from
P exceeding  qhan65™% moulds
5% living  of
dead insects
fragments
and redent

s

The product shall be
derived [rom sound
{amarind. The tamarind
extract shall be properly
srained and be free Froa
picces of stalk and fibogus
matters The copoenlrele
ghall have flavour
dumuﬂnj.ciurmrind
and be free from burat and
any other objectionable
flavour and taste. 1t shallbe
of good  kegping
quality. Canned mmaringd
concentrute shall not show
Ay posHIvE prossurc al 52
!f.'i'ﬂ.j__ s

1. lnahfﬁ.ﬂ.ﬁl}lﬂ.d!lnd 11-12-1973 (we L. 1-1-1974)

S Mg ET——
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PART X1V

Epecifications for Brewed and Synthetic Vinegar

Product Variegy Special
Characiznisgtics

Minimum
percentage of
acidity in
final product

Genesal
Charscicridins

Brewed Any suitable ° [Browed Vinegar 375

a n 4 mediom such gms. of acctic acid per

Symthetic-  as fnaits, malt, 100 ml. Synthedic

Vincgar molasses, Visepar—3175gme of
sugarcanc soelic ncid per 100 ml
Jumice, etc.

[Rezwed Vincgar mmm;al;qﬁ

derived from alcoholic and
acetous fermentation of any
sultable medium soch as frasts,
maalt, molnsses, SUArCAne juice,

=128

Brewed vinggar shall conform
to the following standurds

It shall contain at beas: 3.73
grams of acotic scid per
1 00ml

It shall contadn of benst 1.5
por cend WV ol Lot solids
and 0,18 per cenl agh,

It shall not contam (i}
sulphuric acid or any other
miimersl  acid, (i) lead or
copper (iii) ' [ursemic in
amounts] excecding 1.3
parts per million, and (iv)
any forcign substance or
colouring matier cxcepl
el

Malt Vinegar i addition
shall have at least D03
peresnt, of FPhosphoroos
pentaxide (P, O,) and (L4
percent of nilrogen

Brewed Vincgar shall nol be
fortified with acetic acid |

The kind of medivmaod preparing breswed vincpar shall be declared anihe label, Synuhetic vinegar
shall be distinctly labellod us "Synthetic Vinegar® und shall stule on kbl *pregarcd frowm dcctic

acid,

1, Subs by S0 5593, dated 30:12-1971,
3. Subs by S0, 2663, dated 17-12-1958.
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FARTXY
Speclfications for Pickles in Vinegar
Prodact Yariely Spacial Creneral
Characicrisics Characieristics
Sinfmom peroentize
af scidity of Nuid
PoMicn as soctc acid

Pickles in - Any vepcioble ° [Noflestihan 2 prammes . The vegetables used inm the
vincgar of suitable pir 100 cc os minlmmm  preparation of pickics shall
varicly perccatageofacidityolfutd e whalcsome. They shall be
poTticet &5 3ol ackd | practically fre= from fimgal
or insect attack, All the
ingredients wsed shall be
thasoughly clean and free
from extrancous manier, The
fuid  porton of the piciles
which ghall be vinegar, shall
cotsilnie not mons than 13
of the total content angd shall
mot contnin any ingrediend
other (han spices, ? [salt] and
sugar, The pickles shall be
free from added copper,
milneral ackds. alum **** op
harmiial colours and shall
show no sign of Eennenlstion.
The product shall be
reasonably [rec  from
s fopnr

When more than one vepetshles sre vsed the produce shall be abelled a5 "Mixcd
Pickls®.

PART XV1
Specifications for Pickles in Cltrus Juice or in Brine
Product Varicty Minimum Spocial General
Emnhg:nf Chacckrtas Charscerristics
Picklesin  Any fruit or 12% In case of pickies 10 Thevegstablesand fruits
giirus julee vepcisble of citrus juior, citricackd.  wsed in the preparation
inbrimg  suitable vancity shall not be less than  of pickles shall be

'[1.2%]. Only citrus _ wholesome They shal

Ing, by 5.0, 2942, dated 6-12-19G1.

lnis. by 5:R.0. 2080, dated 14-9-1935.
Ominted by 5.0 2942, dated 6-12-1961,
Subs by 5.0. 2663, dated 17-12-1958.

S =

T e e L. — e L ' "‘—Tl-'t'!m__
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fruit juices be free from fangal or insect attack or any

shallbeused.  typealrod Alltheingrediants nsod shallbe
tharonshiy clean =nd fras froin et raneos
maiter. Onby sobstances that mry beadded
ure spbced, sall, sugar, JEgCTY, onions,
gartic, ! [benacic acid] and solubse calciom
salts. Pickdes shallbe fres from added salis,
copper, shum. or miners] acids]

PART XVII
Specifioations for O Pickis

Product Varicty Ol Goneral Characteristios

Oll Pickles  Any Fuil o Any  edible 1 [ The Eruits und vegetables usod
vegetable of vegetable oil  in the propamtion shall be

sitae vanety like rapesced, wholzsome and shall be froe from
mustard, olive fangal or inssar attsck The only
o, ac smushstaces that mary be added are

pnions, garlic, acelic agid,
Iarmeric, condiments ¥ *** | All

the ingredicnts used shall be

Kind of fruil or vegetablc used shall be declared on the label.

FART XVINl
Prodoct Variety Geneml Chamctenisics
iy dried and Any feuit of The fruit used for drying shall be
dehydrated suitahle varicty. clean, wholcsome and shall be
fruits. pmctically fres from insoct or

fungal atack * [The dried or
delydrated froits may contain
permilted proscervatives] The

Ins. by 5.0, 5593, dated 30-12-1971.
Subs: by S.0. 2042, dated 6-12-1961
Subs. by 5.R.0, 2120, duted 22.8-1956.
Onitied by §.0, 2942, dated 6-12-1961.
Subs. by 5.0, 2042, dated 6-12-1961,
Cnitted by 5.0, 2663, dated 17-12-1958

e
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prochsct shall be fee from visible mould,
imsoct or larvae, ! [ln deliydrated end sun
drind froits, the moistumo content shall notl
excood 209% and 24% WIW respecitvely].

The kind of dried st packed in the contsiner dall be dectared on the kel

* [PART XVIII (A)
Specifications for Mange Cerval Flules
Product Variety Charscteristics General
Characuristics
hiango Frnuml of suitsbie Moicture notmore than The product shall be
Cegeal VATIELY. 25 per cent. Acid  prepared from clean
Flakes. ingoluble ash mnol  wholésome mangocs

excooding 0,5 per cenl.
Protein not lese than 3.0
per cenl, Starch not
exceeding 25 0 per oot

frce fpom imsedi of
funal attack, Theonly
subeiances hat may be
added are fuit pulp,
whiat stnrch, sucTEe,
gluocose,  sodium
Theproduct shal L kave
tacte and [avour
charsctenstic of the
frait. Thoproduct shall
e crisp bt nol tough
or lezathery. No
synthetic flavouring
agenis ghall be added

x’::wﬂnqilumdnduummmmu‘mmdmdmﬂm fabel

PART XIX

Speclfications for Sun-dried and dekyirated vegetables

Produst Vireny Special Chamcienisnes General
Chesractcristics
Sun-dricd Any vegoiable of  Ash insolublc m The product shall be
a o 4 saitable virety. teydenchlonic acld preparcdirom
dehydrated ghll be notl more wholeome vegetablcs
vepetibles. than 0.5% - frea fram blight.

Ina., ibid

i

T e— T
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discolouraion of fungi The only
edible porion of the vepoabic
shatl be used and it shall be free
from stalks, pocls, stems and
exiranoous beaves, X [The dred
vegetable mey contain permitied
preservative.] The finished
prodhact shall be of good edibie
quality and shall reasomably
reconstitnte 1o its orginal shape
and quality on balling from
fificen minsies o =0 hour The
fimished product shall be frec
from visible moold insect or
lanme

Kind of dry vezetabls shall be declared om (he Lsbel

1 [PART XTX-A
Specifications for Dehpdrated Crions
Products Variczy Speocial General
Charaigristics Characlensiacs
Moisture % Tool Agh  Ackd imsphabie
Ww SWW  Ash %% WIW
| z 3 4 5 L]
Dehydrated Amny B 5 0% The dehydratcd
Ondons excepl suitabie onsons shall be the
anian powder, varicty product prepared
from clean, sound
pulbs and suitable
varictics of omon,

free from blemish
and diseasc, after
proper washing,
pecling, trimming
and slicing and
dehydrating in 3
manner  which

1 Ins by 5039 37, dated 28-10-1972.
3 Suba by SR.O. 2120, dated 22-9-1956
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m:ﬁmwmmd’mhr isiwinzl,
texcture and fod vahoe

The dehydrated onions shall have the
characteristic colour and marked

Oaveour of the varkly wed. i shall be free [rom
discolouration and mas, rencd, scorched or
oiier objoctionable avour or odour, When in
the form of powder, #t shall be free fowing
and free from sprlomeraies.

The produc shall be- frec from moulds living
or dead, insects and insees fragments and rodest
contamdnnsion Tho botal extransoud mmatber
inchoding black, brown ar dark brovm pioces,
ouiey stain, oler mootbase, rediment or sodiment
attached 1o omion seed, stems and forsipn
muatier, mxch as other vegetahles shall not exooed
3% by weight It shall be free from any
prescrvatives, bleaching substances, artificial
colouring matier or flavouring agents.

The delrpdmted onion flakes afler stesping in
water for four bours, shull reconstitoe &0 form
& product appeeecimaiely (o raw [reshly peeled
and cut ondon of good quality. When 30 gma
of dehydraled ondons are cooloed with 250 ml
of boiling 1% sodivm chioride sohution for
fiftoen minudes, the dehydrsted onion shall
reconstitule & crisp prociuct free from toughness
or russtingss turving e typdeal fanvouwr, cobour
and odowr of cooked onions. The delydrated
b0 Le, ratio of increass in weipght after cocking
and draining off evcess liquid o s weight
bediore copking shall be e than 5 - 1)

PART XX

|.  Fruit and vegetshle products shall be packed in such suitable containers 55 a
described below and all contalners shall be soourely packed and sealed—

{a} Cannod fmits, juices and vegetablo—Sanitary top cans made from suitable kind of
tin plate shall be wsed for canning fralis, juices, and vegezables,

(b) Pottled fruils, juices and vegetables—Boules and jars capable of giving hermatic
seat] gholl beused

() Julces, squashes, crush, cordinls, syrops, barlcy waters and other beverapes shall be
mﬁmwmﬂmmmmwhmﬁu:ﬂLMddin
the form of ioc shall be packed in suitable cartons. Juices or pulp may be packed in
wodden barreds when sulphited.
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(d) Preserves, jamss jelbes and marmolsdesNew cans, now cannisiers, clean jars,
bottles, chinswere jars or aleminiim conmsiners may be wod for packing these
products and it shall be soourely scalkad.

() ' [y Pickles—Clean bottles, jars, wooden ciils, tin contnimers covered from
ingides with polvethelens bining of miniurm 250 gpunge or mutably luogquered cuns
ghalll b msad.

(i) Tomaks ksichap and ssaces—Clcan botties shall be used. I acidity docs not cxooed
. 3% a8 acctic acid, opcn 1op sEnitiry cans may ako be used

(iif) Viregar and chantney—Clean botles or wooden caske may be used |

(f Candied fralis and peels and driad fruits, and vegetables—Paper bags, card board or
shall be wsed.

2. Following particalars shall b clearky marked on the containers :—

(#) Kind and vancry of fruigs.
(&) INaowe of the produce, viz | joioe, sqvesh manmsbade o

{c) Mot weight or volume of the contents (varistion in nef coment may be 5% in case

of bodtled fruil prodiscts) |

Hid) Mame=nd sddvess of the manofacres or brand owner |

(e} Where ey permitted preservative emler colouring agent olhér than natuesl

colour B added, a statement 1o the effaet thoe it eontaine permilted preservatives
andfor cobouring agent other (lxin nafurnl colour.]

1[3. The mumufsciures of frult products Hcensed under this Order shall, however, be
aliowed to export the pmducts, if ncopssary, without indicating the name of the place of
manufaciure provided that the declanation “Made in India™ o “Produce of India” aleng with
the licence number issued to them under this Order is indicated propetly on the labels
affixed 1o the container of such Brudt product of vepctable produc |

! [PART XX}
Lirrats of poigomous metals i frulf products

Mo Trait products specificd in colamn 2 of the table below shall contain any
poisenous metal specified in excess of the quantity given in column 3 of the mid wbie

MName of the mame af the product Pans per million by
poisonoos metal weight
1 Lead (i) Concenlrated soft drinks {bul nol

inciuding concentrates usad in the

manufacture of sofl drinks) 03

Sube by 5.0, 1942, dased 6-12-1961
Subsby 5R.0. 2120, dated 22-9-1956,
Subs. by $.0. $393, dated 30-12-1971,
Subs by SRO. 1474, dated 30-4-1957,
Ins. by 5.0. 582, dated $-2-1965,
Subs. by S.0. 2942, dated 6-12-19%1
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Name of the Name of the product Parts per million
poisonmas mtal by weight

i) Frof and vepetable juice (including

tomaio jusos, but not not including kme

Juborand lemon julce) LO
fmi) Concenirsies weed in the manuficiore

of soft drinky, lime juice and bemoi,

o 20
(i) Soft drinks exclisling concebraics Nil]
fiv) Dried or dehydrated vepetables
{other than onione) 3
(v) Dchydrated orions 160
on thi diy mager
(vi} Fruit preducis nol specilfed 20
2. Copper (i) Sl drnks® fexcluding] concentrates t{5.0)
) Concenirabes for soft drnks 20,00

(HE)  Toinats Keiclnp on the diiod (obal salids 0o

(v Tommalo purec. pasic, powder, juice and 000 on the

cocicinls dried tomato
wolids
(v} Fruit prodocts nol specified 00
3 Arsenic (i1 Soft drinks intended for cossumption sfier didulion
Arsenic=1 5  fees
(i) Déehrychded noons Arscnic-2.0
Arscarous oxilfie—-2.5
(k1) Frull products nol specitied i[1,00 p.p.m].
4. ‘Tin i Proxzssed and carned products 150
i [iia) Sofi drinks cudodng concEnrEc: O
(i) Fnatproducts not speciied 250
% Janc (i} Ry to drink bovoaes 5.0

(i) Fruit products covered under tis Order 19 ppm]l

1. Ins by 5.0 5593, dased 30121971
2 Sobs dbid
3. Owmitted, ibed
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FART XX
mwﬂmmmcmﬁ
| ‘Manursl colouring matier which may be used -—
The following natrl coloaring principles whotbet islosied from namral colous of
ﬂudmdnmﬂ}'mhlmdhumlmdlhﬂlmnﬂmlz—-
(0  Cochineal or Carminc
()  Carotin and Camienoids
()  Chiorophyll
(dy  Lactoflavin
(¢}  Caramel
(f Annaiic
(2
{1}

Ratanjol
Saffron
@  Curcumin
E (1) Emlm:d:.ﬁuhkhmu}'hcuud—ﬂﬂﬂﬂlwmwnmimmﬁ
mmmﬂﬂmﬂhumﬁhﬁdlmm:—

IColour Commion name Colour Index {heemical class
(1956)
Fecd Fomos 4R [ Azo
Carmoising 14720 =
Fad Red B |GDas '
Armaraath 16185 =
Eryibrgsine 45430 Kanthene
il TArmne 19140 Pyrazolang
Sansct Yellow FCF 15985 Azo
Bluc indigo Casamine 73014 Indigoid
Britlinst bl FCF 2090 Triary Imethanc
Croen Groen 5 FE Y i
Fam Gregn FCF 42033 o=

{3) Dryes when used infruit products shall be pure and free from all harmfil inyparities

The maximum Fmit of amy pummﬂnudmmﬂnﬂmmﬂmmwm
colour which may be added 10 any Mpﬁimmnmumd‘[’m.mjym per
mmuummmmhmm'tmmmﬁmnﬂmmm

Sybs by S RO 1474, dated B0d-1557.
Luhs: by B
Suibs. by 3044, dased 20-10-1974.
Subs. by 5.0 1011, dated 31-3-1%01
S by 5.0 5553 dated 121971
Ins by S0 M4 darad A0-10-1974.
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whibch are sold nnder the Indian Sunclnrds Trstiutson Certification Murk shall be e in e
s cmire of Tt prodiscis] 2

V[PART XX111
Limdty for Permitted Preservative In Frudt Products

Permitied preservatives ans '—
(a) Berooic acid inclating sal thersod and-
ib)  Sulphurous ncid including galis therenf

_'H‘@umﬂiuﬂlnﬂhﬂnﬂmﬁwmmﬂﬂﬂ:huﬂhmm
products shall be as mentioned in the Table below]:

Fruit Prodocts Presenadives Parts per million

I Mﬂﬁ'ﬂ““ﬂjﬂiﬂﬁiﬂm
for comerson info am or crystaliized

ghaced or cured froit or other products:
1311 Chermics Sulplur digxide * [3.000]
(b} Strawhermics & Raspberrics Do 2,000
{c) Orher froits -Do- 1,000
Fruit Jaice concenlirate D= 1,500
Erried ity
{a) Apricots, poaches, apples, penrs and Do 2,000
() Ratsims or sulanas ~Diw 750
‘4. Squashes. crushes, fruit syneps, coedials fneit juices  Sulphur dioxide 350
and harley waters. ar
Benrode mid 600
5. Jum marmalsde preserve and Bt jelly Sulphur dioxide 40
or
Benroic acid 200K
6. Et}mwdghgdwmﬂﬁ'm‘t Salphur 150
{(inciuding candied pesl) dioxide
7. Frot and fruit pulp not atherwise Do- '35
spexcified im this Schechule
8. Swestened ready 1o serve beverages Sulphur daoxide i}
Benzoic acid X0
15, Pickbes and chutney made from Subphor dicide 100
[t pnd vepetsbies Benroic acid 260

1. Ins by SBO. 2130, dated 22.9-1955,
2, Sobs. bw 5.0, 5593, dated 30-12-1971
3. Sabi by S RO 1474, dutex] 30-4-1057.
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10, Tomsyioand other sases Benzode asid TH

11, Dehydraied vegetables Sulphur disxide 2,000

12, Tomaio pures and pesie Benzoic acid 250

13. Syrups and sharbeas Sulphur dicihde 350
o

Benenic acid )]

‘[*In case sulphur dicdde is nsod a5 preservative in pickles and chutneys, the
prroduct howld be packend n contsiners oiher than 1in conlainees.
Explanntion:— In case of frul producis wherein wse of owo differem
peeservatives has becn permithed 8 combination of the two preservatives can
also b used subject 1o the condition thal thequnisy of each presenative =
e=ed doss ool exceed such momber of parts cut of those prescribed for thay
prosorvarve in the third column of the afecsaid Table & fay be worked out on
e beasis of the propoateod in which such preservaiines ane combined |
| PART XXIV
{a) Im fruit products, Pectin, Sodinm Alginste, Calciem Alginste. Alginic Acid,
Propyiens Giyool Alginae, Mono-Sodiem Glutsmate, Claciom Chlonide, Caloiam
lactie and other soluble calchun £alts oy be added.

(b Lecithin and Tocopherol may be added in Erult products as Anticsidants. |

1, Subx byS.0. 5593, dsed 30-12-1471,
3 Ins by 50 2942, dated 6-12-196),



